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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
EXECUTION APPLICATION NO. 34/2024

IN
0.A. NO.- 338/2023

NOTARIAL IN THE MATTER OF:

RAVENDRA SINGH ..APPLICANT

VERSUS

...RESPONDENTS

éﬁMPLIANCE REPORT/AFFIDAVIT _ON BEHALF OF THE
“"UTTAR PRADESH POLLUTION CONTROL BOARD IN
COMPLIANCE TO THE ORDER DATED 01.10.2024 PASSED BY
THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

4, Dr. Vishwanath Sharma, aged about 48 years, S/o Late Dr.
Manoranjan Sharma, presently posted as Regional Officer, Uttar Pradesh
e Pollution ??ontrol Board (hereinafter referred to as UPPCB), Agra do
-'s.b-l)emnly affirm and state on oath as under:
L. Thz;t in the official capacity mentioned above, I am acquainted
with the facts and circumstances of the case and as such | am
competent and authorized to swear this affidavit.

2. That the present compliance report is being filed pursuant to the
order dated 1.10.2024 passed by this Hon’ble National Green
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Tribunal, Principal Bench, New Delhi (hereinafter referred to as
Hon'ble Tribunal). In the aforesaid matter, the Applicant’s
grievance is against the inaction of the authorities in cleaning the
drain in Gauri Kunj and the service lane of NH-3, Agra, Uttar
Pradesh. The Hon’ble Tribunal had disposed of the O.A. vide
order dated 22.05.2023 directing remedial action to be taken by a
Joint Committee consisting of the following members-

1. Agra Development Authority (Respondent No.2)

ii. Uttar Pradesh Pollution Control Board (Respondent No.3)
lii.  District Magistrate, Agra (Respondent No.4)

Copy of the order dated 22.05.2023 passed by this Hon’ble
Tribunal in O.A. No. 338/2023 is annexed herewith as Annexure
R-1. (Pg. No. )

That as per the Hon’ble Tribunal’s order dated 22.05.2023 a Joint
Committee was formed as follows-

i." Chief Town Planner (In charge) has been nominated on behalf

of Agra Development Authority.

@ Additional District Magistrate (City) and Executive Engineer,

Public Works Departments (PD), Agra has been nominated by
District Magistrate, Agra.
iii. Regional, Officer, UPPCB, Agra has been nominated as a
member on behalf of State Pollution Control Board.
Copy of the letter dated 26.05.2023 appointing the Regional
Officer UPPCB, Agra as member of the joint committee 1s
annexed herewith as Annexure R-2. (Pg. No. )
That it is humbly submitted in terms of the orders passed by this
Hon’ble Tribunal an inspection was carried out by the Joint
Committee on 08.10.2024 during which the Applicant was also

present.




That during the inspection it was observed that there is a
settlement of local residents on both sides of the National
Highway. It was further observed that no drain had been
constructed on both sides of the National Highway from Village-
Rohta (Km 8.000) to Nagla Makrol, Etaura and Kakua (Km
13.000). There was no proper drainage system for the disposal of
sewage water accumulated along the service road of Agra-
Gwalior National Highway leading to water logging on both sides
of the National Highway.

Photographs depicting the inspection carried out on 08.10.2024 by
the Joint Committee are annexed herewith as Annexure R-3. (Pg.

No. )
That it is humbly submitted that NHAI vide letter dated

- 30.04.2024 informed the Executive Engineer PWD, NH Division,

Etawah, Uttar Pradesh that upon expiry of the concession period
ie. wef 01052024 the responsibility ~for subsequent
maintenance and improvement of the section from KM 8+000 to
Km 13+000 which was part of Agra-Gwalior section NH-44
would stand transferred to the Government of Uttar Pradesh.
However, during the inspection Executive Engineer (PD), PWD,
Agra informed that the above stretch of National Highway has not
been transferred to PWD, Agra and is being maintained by
National Highway Authority of India, Project Implementation
Unit, Gwalior. However, the office of the PWD keeps receiving
complaints every day regarding water logging and potholes on the
road and service road, for which letter dated 18.07.2024 and
03.08.2024 have also been written to National Highway Authority
of India, Gwalior and National Highway Authority of India, Agra.
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T That further it is submitted that Regional Officer, UPPCB, Agra
vide its letter dated 30.11.2024 informed Project Director,
National Highway Authority of India, Gwalior regarding
compliance of Construction & Demolition Waste Management
Rule, 2016 and Central Pollution Control Board Guidelines on
Dust Mitigation Measures in Handling Construction Material and
regarding compliance of the order dated 22.05.2023 passed in
Original Application No. 338/2023.

Copy of the letter dated 30.11.2024 to the Project Director,
t:QDQ Highway Authority of India, Gwalior is annexed

: herewithas Annexure R-4. (Pg. No. )
g That in‘ view of the above UPPCB would humbly suggest the

'\\ following ﬂwasures to be adopted-

\ 1A 1s» r@t,/})hmended that proper drains should be constructed on
- the?/both side of the service road by National Highway

Authority of India, so that water does not accumulate on the
service road.

ii. Proper arrangement for the disposal of domestic sewage/ treated
sewage should be done by the colonies approved by Agra
Development Authority, so that there is no water
logging/flooding on the service road of National Highway
Authority of India.

iii. The Agra Development Authority should ensure that disposal
of domestic sewage is done as per the condition incorporated
during the approval of the layout plan of the colonies situated
between village Rohta to village Kakua.
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Item No. 01 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 338/2023

Ravendra Singh ' Applicant
Versus

National Highways Authority of India & Ors. Respondent(s)

Date of hearing: 22.05.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Chetan Jadon, Advocate

ORDER

1 Grievance in this application is against inaction of authorities in
cleaning drain in Gauri Kunj and on the service lane of the National

highway-3, Agra, UP.

A Case of the applicant is that NHAI has constructed a road from Rohta
to Nagla Makraul, Ttora at Agra which is a stretch of more than 12 km with

service lane on both sides. On both sides of the said Highway, thousands

- of people reside in approved and unapproved residential colonies. Plots

have been allotted by private colonisers. There are numbers of agricultural
lands and markets on this 12 km stretch. The applicant and other
inhabitants of the area are facing problem of drainage congestion leading
to water logging and flooding. The affected stretch has witnessed almost

knee-deep water logging. Rainwater mixes with sewer water and spreads




- foul odour. This creates unsanitary conditions with potential health risk
for residents. Agra Development Authority (ADA) has to construct a
drainage network system for the area and NHAI has to develop a drain
(nalla) along the side of the National highway from Rohta to Kakua. Water
accumulation is causing-water-borne diseases. Despite regular
complaints, the Agra development Authority (ADA) and NHAI have done
nothing to solve the problem. This is degrading the environment calling for

intervention of this Tribunal under section 15 of the NGT Act, 2010.

3. The applicant has annexed photographs of the area in support of his
-averments and also copy of letter dated 31.03.2023 addressed to the

Chairman, NHAI.

4. We are of the opinion that grievance needs to be looked into and
remedial action in accordance with law by a joint Committee of Agra

Development Authority, UP State PCB and District Magistrate, Agra.
The application is disposed of accordingly.

A copy of this order be forwarded to Agra Development Authority, UP

State PCB and District Magistrate, Agra.

The applicant may serve a set of papers on Agra Development
Authority, UP State PCB and District Magistrate, Agra and pursue the

matter further with the above authorities.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM
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Dr. A. Senthil Vel, EM

May 22, 2023
Original Application No. 338/2023
SN
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“2. The applicant and other inhabitants of the area are facing problem of
drainage congestion leading to water logging and flooding. The affected stretch has
witnessed almost knee-deep water logging. Rainwater mixes with sewer water and
spreads foul odour. This creates unsanitaty conditions with potential health risk for
residents. Agra Development Authority (ADA) has to construct a drainage network
system for the area and NHAI has to develop a drain (nalla) along the side of the
National highway from Rohta to Kakua. Water accumulation is causing-water-borne
diseases. Despite regular complaints, the Agra development Authority (ADA) and
NHAI have done nothing to solve the problem. This is degrading the environment
calling for intervention of this Tribunal under section 15 of the NGT Act, 2010.

3. The applicant has annexed photographs of the area in support of his
averments and also copy of letter dated 31.03.2023 addressed to the Chairman, NHAL.

4. We are of the opinion that grievance needs to be looked into and remedial
action in accordance with law by a joint Committee of Agra Development Authority,
UP State PCB and District Magistrate, Agra.”
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“......4. We are of the opinion that grievance needs to be looked into and remedial action in

accordance with law by a joint Committee of Agra Development Authority, UP State PCB and
District Magistrate, Agra.

The application is disposed of accordingly.”
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4. We are of the opinion that grievance needs to be looked into and remedial action
in accordance with law by a joint Committee of Agra Development Authority, UP State
PCB and District Magistrate, Agra. :
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Compliance Report/Affidavit on Behalf of the UPPCB in E.A 34 of 2024

T message

Gautam Singh <gautamsinghh.ind@gmail.com> Tue, Jan 21, 2025 at 19:04
To: harshvardhansinghrajawat182@gmail.com, upagr@nic.in, support@adaagra.org.in, agra@nhai.org

Cc: adityavaibhavsingh@protonmail.com

Bcc: ADITYA SINGH <singh.adi340@gmail.com>

Respected all,
Please find attached herewith copy of compliance report on behalf of UPPCB.
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